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sums from and out of the Consoli

dated Fund of the State of Naga

land for the services of the financial 
year 1975-76,  be taken into consi

deration.”

MR. CHAIRMAN:  The question is;

“That the Bill to authorise pay

ment and appropriation of  certain 
sums from and out of the Consoli

dated Fund of the State of Naga
land for the services of the financial 
year 1975-76,  be taken into consi

deration.”

The motion was adopted.

MR. CHAIRMAN:  Now, we  take

up clause by clause consideration.

The question is:

“That Clauses 2 and 3 and the 

Schedule stand part of the Bin.”

The motion was adopted.

Clauses 2 and ? and the Scheduled 
were added to the Bill.

MR. CHAIRMAN:  The question is.

“That  Clause  1,  the  Enacting 
Formula and the Title stand part ol 

the Bill.

The motion was adopted.

Clause 1, the Enacting Formula and 

the Title were added to the Bill.

SHRI PRANAB KUMAR MUKHER
JEE:  I move:

“That the Bill bt| passed.”

MR. CHAIRMAN:  The question is: 

That the Bill be passed.”

The motion was adopted.

MOTION RE:  ALLEGED VICTIMI

SATION  OF  EMPLOYEES  OF 

COMPTROLLER AND AUDITOR 

GENERAL
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# »nr*r  % wtt, ®rtr ^r 

 ̂ % 55Tf̂ T% sws

*r?T?r % frrcr ff tft 1

w  ̂  snwf ?rft t Pp fsR 
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w* *nfmx t ?> ĴT̂rfr f?m% srr

 ̂ |-«ft *t «ftT «ft ?»TT5ft *T* I

r$t %tf *rr fa *t sfto sfatft %

7T*R

% vjft vftx % «?*TT

^5r f%gr i  ̂ Svr t qw  ̂  ift 

ft »RT I  I

TT«H?ld  ̂wnrf̂âfnf  st??r gtrr 
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MR. CHAIRMAN: Motion moved:

“That this House do consider thci 

statement made ̂ 7 the Minister of 
Finance in the House on the 22nd 
August, 1974 regarding the alleged 

victimisation of the Employees  of 
the Comptroller -and Auditor Gene
ral and the decision  to  withdraw 

the  recognition  from  the  All 
India Federation of Employees".

SHRI DINEN BHATTACHARYYA 

(Seerampore):  Sir, I fully support

and jom my voice with Shri Vajpayee 
who has vqry ably put the longstand

ing cases of the employees  of  the 
Audit  and  Accounts  Department 
throughout India.

My first point is this.  I want to 

know whether the Government have 
ever declared the employees o£ the 

Auditor General’s Office as essential 
services.  If they have not done so, 

how can they apply D.I.E.  against 
the employqes?  The statement about 

whkh Shn Vajpayee has also igen- 
tioned, was a misleading  statement 

made by the Finance Minister.  He 
said in his statement that the  em
ployees who have been arrested and 

victimised committed violence.  Shri 
Vajpayee  has  given  example.  I 
have also got the  copies of F.I.R. 1 
and chargesheets given by the police.
In  Rajkot,  nine  employees  were 
prosecuted.  But, nowhere you  will 
find the charge of violence.  (They 

simply  shouted  slogans  and  they 
joined the strike.  These  are  the 
offences for which  they  had  been 
arrested and detailed under  D.I.R. 
D.I.R. has been misused in this way 

in the case of the employees.

Sir, this is a very important de
partment in all respects.  Even the 
Administrative Reforms  Commission 
has stated that it is a watchdog of 
our finances.  Ever since the existing 
Auditor-General came to  hold  that , 
Office, the trdUble started.

Before that there w®r* food ra
tions between the  management and
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the employees but since this gentle

man took over, he marrily goes on 
with the autocratic actions as he is 

appointed by the Preside tnt and there 
is no body to check him in any way. 
The employees hav3 repeatedly given 

representations  and  have  also 
approached the Central authority but 
nothing has been done uptil now.

I learn that till today 6,000 em

ployees are suffering  from break in 
service.  Is it true or not?  If not, 
please supply us the  total  number 
of  employees in  whose case  there 
is brtlak in service or who have been 
suspended or whose services have been 
terminated.  Please inform the House 

as to what the Government is going 

to do, so that normalcy in this Depart
ment throughout the country may be 
restored.  As Mr. Vajpaytiu has also 

pointed out there  is  no  minimum 

right of functioning as a member of 
the  Employes’  Association  there. 
Why is it so?  In other departments 

of the Government the  employees 
have the right to function constitu
tionally as a  representative of the 
Association.  A  show-cause  notice 
was issued to this Association and it 
was practically de-recognised.  I ask 
why an opportunity for dialogue and 
negotiation on matters relating to em

ployees is denied to them.  Govern
ment has taken a decision in respect 
of jriaitway employees.  These  em

ployees also went on strike in sup
port of the Railwaymen  strike  on 

10th May.  On llth and 12th May, 
there were holidays.  On 18th they 
withdrew from the strike.  I do not 

understand why the) Government has 
not go far been able to  decide  to 
restore the two-days (llth and 12th 
May, 1974) wage cut to these poor 
employees.

At the present moment  there  is 
functioning joint machinery for nego
tiation in other departments.  There 
was such a machinery in the Audit 
department also but as Mr. Vajpayee 

has pointed out it was  practically 
disbanded during 1968 to 1970.  Aft*' 

787 L.S.—14

that again the functioning  of that 
negotiating machinery started.

But,  after this  token  strike this 
machinery has been completedy made 
infructuous.  All  the  doors  have 

been closed down.  There is no way 
of negotiation on any matter.  What

ever importance they may have, they 

have no scope to place their  grie
vances  before  tht|  authorities. 
Therefore,  this  attitude  must  be 
checked immediately.  Sir, this is a 
very important thing.

MR. CHAIRMAN:  Go ahead.  But, 
do not rt»peat the point.

SHRI DINEN BHATTACHARYYA: 
No question of repeating.  But, this 
is very important.  Why should they 
not hear this employees’ grievances? 
Where will they go?  There is no 
system, there is no way out and there 

is no channel to approach the autho
rities  The grievances may or may 
not be acceptable to the authorities, 
but, at least, they must  have  the 

opportunity to put the demands be
fore the concerned authorities.  They 
have already issued the show cause 
notices  Jor  derecognition  of  the 
Association of the Audit Employees. 
Why don’t you end it here and now? 

Let this association function consti
tutionally «nd let them have a full 
say on any matter  concerning  thc 
grievances of the employees  as  a 
whole.

Now, some victimisation has already 
taken place.  Over and above break 
in service, suspension and tei mira
tion of service  you have  debarred 
them from appearing in any exami

nation for any  promotion.  In  the 
name of loyal employees, the claims 
of the regular employees are being 

superseded by that of the junior em
ployees.  This is the policy of divide 
and  rule.  Twentyseven  thousand 
employees participated in the  strike. 

They are not even allowed to cross 
the efficiency bar.  Their increment 

is also stopped.  The general incre
ment, usual increment, is stopped In
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an illegal way.  They are not even 

allowed  to  send  any deputation for 
any purpose or for  meeting  any 

authority so that they may put for

ward their claims before  particular 
authority.  They are not allowed to 

appear In any all India competitive 
examination or in any interview for 
appointment to any higher post  in 
any  other  department.  But.  thc 
other employees of other Government 

departments have the  privilege  to 

appear in certain  examinations  for 

promotion and better chances in any 
other department.  Here, in the case 

of the  Accounts  Department  you 

havtl snatched  the  privilege.  All 

these things are continuing and  the 
Government is  keeping  silent  for 
what reasons, I do not know.  This 

has been again and again raised here; 
several times.  His senior colleague 

made a statement here.  His state
ment was mis-leadmg.  He must cla

rify.  Where is the charge of violence 
against persons against whom cases 
are still pending in Rajkot and ether 
places?  I havtl got a copy. No charge 
of violence against anybody.  Shout

ing cannot be a charge of violence, 

participation in the strike cannot be 
a charge of violence or asking  thc 
colleagues  to join the strike cannot 
be a charge of violence.  The Finance 

Minister made a statement  here  in 
the House giving a mis-leading im

pression that  they  are  committing 
violence  The Government have  to 

clarify thaf.  The second  point  is, 
whether the Tights that  they  were 
enjoying prior to the strike will be 
restored or1 not, whether  the  so- 

called notice on the association will 
hte withdrawn or not and whether 
they will have the minimum right to 

function in tKe association just like 
the employees of other Government 
departments? I  J

So he must clarify the point that 

I raised.

Lastly, I would plead with him. to 

kindly s*e that normalcy comes back 

and ftp case against employees who

have been victimised either in  the 

form of termination of service, or in 

the form of break in service or in the 

form of suspension Or in some other 
form  are  immediately  withdrawn 

so that there way not be any grie

vance on the part of these employees 
that inspite of the issues being raised 

in the Parliament  the  Government 

made no justice to them.

SHRI S. M.  BANERJEE  (Kan
pur):  I congratulate my hon friend,

Shri  Vajpayee,  on  bringing  this 

motion before thct House.  We have 
been trying since the  last  six  or 

seven months to bring it up here, but 
every time something has come in 

between; sometime it  is  Tuimohan 
Ram,  some olhcr time it i, Jaya- 

prakashji  our  respected  leader 
Somebody came in the way with the 

result -̂that /this jHucussion did not 
take place  Now on thc last but one 

day of this scission—w0 are adjourn
ing tomorrow—at least this discussion 
has come up befoie the Hoiue.

As far the employee* of this parti
cular department, headed bv the all 
powerful  Comptroller  and  Auditor 

Genera]  Shri Bakshi, for  whom  I 
havr the greatest regard, 15 m Tri

vandrum,  33 in Gwalior and  9 in 
Rajkot are being  prosreutort  uriHer 

Rule 119 (a) and (b) of  DKR,  al
though this particular department was 

not declared as essential rflrvice after 
the ftrike tnok place  Because it was 
not declared an essential service, X 
do not lfl»ow how they brought  it 
under DIR.  In  regard  to  other 
departments, al] the cases practically, 

with the 'exception' of a very  few. 
havci been withdrawn in the railway 
department  As  for  other  depart

ments like P & T and income-tax, 
all the staff who went on strike have 

been taken back.

The strilfe took place on the 10th 

May, The llth was a second Saturday 
and 12th Sunday.  It was witfi3rawn 

on the 13th May, an announcement to
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this effect being made  the 12th 

itself.  There were 5 terminations in 
the income-tax  department, 22  in 
Printing & Stationary and -about 40 in 

the P & T department.  All of them 

have been taken back.  The number 

of suspended employees in all other 
departments (excluding Railways) is 

less than those in thc audit depart
ment alone.

Surprisingly nobody has been taken 
back.)  In Gwalior, I met some  of 
these  victimised  employees.  They 
told me that they were buaten mer
cilessly, their family members were 

tortured.  Even among  the  railway 
employees, some of them were not 
tortured to this extent as tho em
ployees in Gwalior  and  in  Rajkot. 
There was no question of violence. 
The charge  against them was that 

they shoute4d slogans.  If shouting of 
slogans is violence  or  intimidation, 
then Shri Stephen should be put be

hind bars because he is shouting here 
from morning till evening.

Break in service was imposed  on
12.000 employees out of the total of
27.000 employees.  Even today it has 

not been regularised in respect  of
6.000 of them. ,

What are thdr disabilities.1  They 
are debarred once from appearing in 
the!  departmental  examinations. 
There Is no  permanent  negotiating 
machinery functioning.  There is no 

JCM functioning.  All facilities to the 
Association  have  been  withdrawn. 
In regard to the railwaymen’s strike, 

the All India Raflwaymcn’s Federa
tion have not lost their  recognition 
I am happy about it.

They have not been debarred. They 
arci having the PNM.  The Comptioi
ler and  Auditor-General,  the  CAG 

enjoys a peculiar position under the 
Constitution.  He has actually  dealt 

with them shabbily.  Article 148(1) 

of the Constitution gays-.

“There shall be a Comptroller and 

Audit/ /-General of India who shall

be appointed by the Preside#*  by 

warrant under his hand and seal 
and shall only be removed  from, 

office in like manner and on th$ 
like grounds as a  Judge  of  the 
Supreme Court.”

Both the Houses have 10 he consulted 

if he has to be removed.  He hold.' 
office under the pleasure of the Pre
sident.  When Mr. Gin was the Pre

sident, ht| did say that those persons 
should also be taken back along with 
the railway employees.  When Shrj 

Chavan was  Finance  Minister,  he 
made  a  conciliatory  statement  in 

response to a call uiteritiou notice or 
under 377 from me, Shri Limaye and 

Shri Vajpayee and he said:  please

wait.  He was having some talk with 
the CAG.  in I960 the audit pe-jple 
went Gn strike.  At that time A Roy 
was the CAG end Morarji Desai was 

thq Finance Minister.  All those peo
ple were taken back.  Mr.  E. h 
Joseph one of thc heroes and leader 

of the audit employees, was also re
instated.  In 1968 when  thc  strike 

took place Shri Ranganathan was the 

CAG and he did not resist their re
instatement.  The resistauce of  the 
present CAG Bakshi, is thti fust ins- 
l|ancê (he r̂efuses to wecogmse the 

union; he  rei'usey t0 talk to  them. 

On every matter they have to de
monstrate.  I congratulate the audit 
employees through out the country for 

having the courage to light this auto
crat.  The Prime Minister should in
tervene and the Government should 
give an assurance that whatever  Is 
applicable! to the railway employees 
should be applicable  to  the  audit 
employees.  Shri Vajpayee said that 
if the Government did not  give  a 
satisfactory reply,  he  would  ask 
them to start an all India agitation.
He ft .'Is so bad about it.  As a victi
mised ctmployee,  I  know  what  is 

happening in Allahabad  and  other 
places.  The A. G. of that  particular 

place is behaving like a Hitler and 
is trying to victimise all those who 
are working thctre.  He may  occupy 
a peculiar position under the Consti

tution; still the CAG is a creature of

Victimisation of 3 5̂
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the Constitution and he should  be 
summoned here in this House and he 

should be  impeached  according  to 
the provisions  of  the  Constitution, 
unless things are set right.  We can
not tolerate this situation any more. 
The time has come when Shri P. K. 

Mukherjee should  act  with the

courage of his conviction.  The CAG 
is not above law.  He must realise 
his position  I hope the hon. Minis
ter will give a satisfactory answer to 
the questions raised.

tft m  *¥ti (rr?RPTre) : 
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SHRI P. M. MEHTA (Bhavnagar): 
Mr. Chairman, I want to say that the 
behaviour of the Government against 
their own employees amounts to naked 
aggression.  What happened in  the 
office of the Comptroller and Auditor- 
General of India?  On the  7th June

1974 there was a demonstration in a 
peaceful manner.  In accordance with 
the Constitution, they have a right to 
demonstrate, or associate  themselves 
with the demonstration, in a peaceful 
manner.  Long before, they had placed 
before Government a charter of their 
demands.  But the Department never 
cared to listen to them,  never res
ponded to their demands. Ultimately, 
they were compelled to demonstrate on 
the 7th June 1974.  For that offence 
they were  arrested under the DIR. 
This is gross misuse of DIR.  That is 
why I say that this is aggression  by 
Government against  their  own em
ployees.  Even though there was nc 
violence in the office of the Auditor 
General at Rajkot, yet 9 employee! 
were arrested.  The charges given  t< 
them clearly state that there was  m 
violence.  Sir, with your permission 
I will read the charges against them, 
first in Gujarati langunage, and then 

the translation. (Read in Gujarati). 
Now 1 will give the English transla- 
tion.

*ft q«o q*" *Raft : *r<W iH t I

xB nCA1hL ODWc l

SHRI P. M. MEHTA: There is  no 
mention of violanre even in the charge 
sheet of the Police themselves,  and 
yet they were arrested  under DIR 
section 119(3).  The  then  Finance 
Minister, Mr.  Chavan,  misled the 
House.  On 22nd August, J974, he said 
in the Lok Sabha:

"On 1st May, J974, the All India 
Non-gazetted Audit  and Accounts 
Association served a strike notice on 

the Comptroller and Auditor General 
The notice  was for an indefinite 
strike from 6.00 A.M. on lOtk May 
1974.  It was to be preceded by ; 
pen-down strike on 8th  and  9tl 
May.

The strike affected about 20 Audit 
and Accounts Offices in the country. 
In the offices at Rajkot and Gwalior, 

there was serious intimidation and 
violence by some of the  striiing 
employees with the consequence that
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they were arrested by the  policc. 
The strike was withdrawn on 13th 

May, 1974.”

This is an absolutely  false  state
ment.  The incident occurred on 7th 
June, 3974, but the Finance Minister 
says that in connection with the notice 
of the strike and the strike the em

ployees were arrested.  The Finance 
Minister has not only misled the Hou.se 
but he has deliberately given false in
formation.  Therefore, it is the duty 

of this House to ask the Government 
that the case agamst these 9 employees 
and others pending in the courts under 
DIR section 119(,3J  should  be  lin- 
mediately withdrawn and  the Com
ptroller Jtfid Auditor General  should 

be asked to give an explanation and 
he should be penalised.

SHRI P. G. MAVALANKAR (Ahmed- 
abad): Let me at the outset suj how 
much we appreciate Shn  Vajpayees 

bringing this motion, because without 
such a motion and discussion, not onl> 
these employees of the AG’s oifice all 
over the country would continue  to 
remain under a hanging sword, but 
the question of accountability ot thc 
Comptroller and Auditor-General  to 

this House would also have remaTned 
unattended and unsolved.  Therefore, 

1 am very glad, and I congratulate my 
esteemed Inend  for  bringing  this 

motion.

The matter is  very  serious  on 
several grounds.  First and foremost, 
we have to decide whether the Com
ptroller and Auditor General ot India 
is accountable at all, and if he is 

accountable because the Constitution 
of India says that he is accountable, 
then he is accountable to whom and in 
what manner will his action be brought 
to book? If this House finds that what 
the AG’s office, and particularly  the 

Auditor General does is  something 
which is not in tune with his duties 

and obligations and rights as laid down 
in the Constitution, then what are we 

to do?  There must be surely some 

way of ̂ringing him to book.

Of course, my hon.  friend  Shri 
Banerjee read out the Constitutional 
provisions.  Articles 148 to 151 make 

mention of the functions of the Com
ptroller and Auditor-General of India, 
but nowhere does it mention that the 
Auditor General has such wide powers 
of doing whatever he likes irrespective 
of what happens in the other parts of 

the Government and public sectors in 
regard to dealing with the employees 
of his department.  Therefore, where 

does he get these powers? Surely, he 
does not get this power from the Con
stitution; he does not get this power 
from the general practice obtaining in 
this country.

Sir, as a matter of fact, it is a well 
established principle and a well estab
lished practice in all democracies, and 
I would say m all civilized and pro
gressive countries of the world, that 
employees have a right to come to
gether, form unions, establish consul
tative machinery with the employers 
and go 011 getting their  grievances 
redressed.

If the AG’s office does  anything 
which comes m the way of this normal 
practice 0f trade union activities is it 
really permissible and if it is not per
missible can we keep quite and can 
we show a posture ot helplessness? AU 
these months I am afraid we are hav
ing a posture of sheer  helplessness 
although we call ourselves, this Parlia
ment, supreme,  not  sovereign, but 
supreme in many respects. This House 
and this Constitution which is soverign 
by which we govern, cannot take any 
action against this kind of intimida
tion, which really is not an intimida

tion by the employees on the AG, but 
by the AG on the employees. It is the 
other way  round.  Therefore,  this 

high-handedness, this arbitrary action, 
this cavalier fashion in which AG and 
his senior colleagues are behaving with 
the vast number of employees must 
be put to an end.  Therefore, I must 

really spell out this important impli
cation of the whole matter.  It is not 
a question of some few hundreds or 

some few thousands employees of tbts
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country who are in distress; it is a 
question of certain fundamental princi
ples of democratic functioning which 

are involved in this.

Therefore, I want to know from the 
hton. Minister what is the 'Govern

ment’s attitude in  general  towards 
trade union activities?  Are they going 
to tell us that they will not have any 
legitimate trade union  activities  in 
their public sector, in the  Govern
ment departments?  I am sure, he will 
say, “no, no, the attitude of  the Gov- 
erment is very good and sympathetic."
If he mpans sympathy by taking abso
lutely an uncalled for action against 
the employees whose only fault was 
that either they were fighting for their 
own demands or they were expressing 

sympathy for their fellow brethren in 
other walks of activities whether it is 
railway or other governmental activi
ties-—then I am sorry, this House can
not tolerate it.  Therefore, I want to 
say that all this intimidation, thereats, 
suffocation, which are being experienc
ed by these employees are something 
which this House cannot tolerate even 
for a minute.

1 do not want to repeat the grounds 
which have already been covered very 
ably both by Shri Vajpayeeji and my 
friend, Shri Frasannabhai Mehta, when 
they talked about what happened in 
Bajkot.  I also know because I met 
these people, not  once, but several 
times.  But I am quite sure of  the 
fact that even the police did not say 
that these employees committed anv 
act of violence  But the action taken 
against the employees on the charge 
was that they committed an act of 
violence, This is a strange way of be
having.  When the Government's own 
machinery—the police says that  the 
employees  have not done any violen
ce and the AG’s office says that vio
lence has been committed. I want to 
tell the Minister that it is not good 
on their part to say so.

Shri Chavan gave an answer, when 
he was the Finance Minister, which 
was not only inadequate and incom
plete, but  very misleading, far

from truth.  But like thv employees 
in Rajkot office and elsewhere, either 

in Trivandrum or in Gwalior and other 
places; what did they do?  After all. 
they were on a token strike, on  a 
pen-down strike, on a short duration 
strike, which was in nuture of regiSr* 
tering a protest and to express sym
pathy with other  striking people or 
other striking brelhren.

Mr. Chairman, just now, you are act
ing in the capacity of a Chairman. But 
vou are also a very well-known trade 
unionist.  You are very much con- 

corned with the problems and rights 
and  welfare of the  labourers and 
workers in the whole country.  I am 
quile sure, therefore, you will agree 
•With me when I say that it con never 
bu considered a  crime, much less a 
s’n. for one set of employees to do 
something  by  way of  expressing 
i-vmpathy with other sets of employees. 
After all, the workers of this unit or 
that unit, ultimately, all belong to the 
samo fraternity.  They are all wage 
earners  and  they all have certain 
common goals, certain common ideals 
and certain common programmes  of 
action.

18 hrs.

How is it that the Auditor General 
look a series of  unfortunate, entra
nt dinary and terribly oppressive mea
sures against these  employees?  My 
hon. friend, Shri R. S. Fandey,  was 
saying that, after all, they are Babug; 
now. Sir, the Babtts cannot make a 
revolution in terms of destroying the 
State and removing the Government 
bv violent means  All that the Babus 
can do i-i to go on strike. That is what 
they did.  But what did the Covern- 
m*'nt do in return?  They used DIR. 
Have you  enacted the  Defence of 
India Rules for the defence of A.G. 
against their own employees?  What is 
the idea?

This continued  hanging sword  on 
these unfortunate fellow citizens Is a 
very serious  matter.  You. will be 
shocked to know the steps taken by 
the A.G. against these employeos,  Mr.



IShri P. G. Mavalankar]

Vajpayee has already given the figures:
48 dismissed, 72 suspended and 12,000 
having a  break-m-service  including 
cut m  Salanes Pay.  And, Sir, about 
these 12,000 people, look at the treat
ment  meted out to them.  I would 
like to read out, (1) they are debar
red from appearing in the department
al examination; (2) they  are  super
seded in promotions; (3) they are not 
allowed to cross the  Efficiency Bar; 
(4) they are not considered for send

ing on deputation; and (5) they are 
not allowed to appear m any all-India 
competitive examination or m inter
views for any higher post in any of 
the departments.

I would like to ask. Is this demo
cracy or is this nothing but short of 
tugh-handed dictatorial, authoritarian, 
totalitarian, regime?  What are we in 
for?  I want to conclude by saying 
that the Government must take not 
only an earnest and sympathetic and 
just  view in the  matter but, after 
what they have done with regard to 
Railway  employees,  with regard to 
Dorkyard  employees,  and the like, 
they must  take a very  immediate, 
concrete and  realistic  view of the 
whole matter and see to it that they 
create a climate of goodwill so that 
no further ill-will, no further bitter
ness, continues.  After all, in the inte
rest of efficiency of the A-G.’s depart
ments all over the country, this should 
be done  Let the  Government take 
immediate steps to ensure justice, to 
create goodwill and to create a cli
mate of  normalcy back into these 
departments  and  withdraw all the 
cases,  wrongly  and  falsely made 
against the employees of the various 
units of the A.G.’s office.  If they do 
it. I am quite  sure, they will have 
helped in restoring normalcy.  But if 
the Government does not see reason 

and does not make amends, I dsre say 
they will have to face the dire conse
quences
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THE MINISTER OF STATE IN TH1 
MINISTRY OF FINANCB (SHRI PRA
NAB MUKHERJEE); Mr.  Chairman, 
Sir, I share the concern of Mr. Atal 
Bihan Vapayee and other hon. mem
bers who have  made their observa
tions on this particular problem. $0 
far as the issues are concerned, there 
are four salient features, first, with- 
diawal of the  police cases, second, 
bicak in service, third, pay cut; and 
iourth, derecognition for the Associa
tion   These  are  the four maor 
hssues ...

AN HON. MEMBER. Suspension and 
termination also.

SHRI PRANAB KUMAR MUKHER
JEE. 1 have said,  break in service. 
Of course, termination means pema-pema- 
nent break i« service.  Anyway, thesethese
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are the points which have been high- 
lighted by the hon. members, and cer
tain points have been referred to inci
dentally.  One thing I would like to 
make quite clear.  It is neither our 
irtention nor ig it the  intention of 
the Comptroller and Auditortfeneral 
is do what  has been  described as 
highhandedness [and oppression.  In 
fact, the circular detailing the man
ner in which the  striking employees 
were to be dealt with was applicable 
to all Government employees except 
the  Railways which  were treated 
slightly differently and for reasons the 
hon. Members themselves are aware 
of  Therefore, it is not a fact to say 
that  employees of the C&AG offices 
have  been treated  absolutely on a 
different looting and have been discri
minated against the general principle 
which has been applied to all other 
Government  employees belonging to 
Posts and Telegraphs and others.

Regarding the  withdrawal of the 
cases, it has been pointed out on ear
lier occasions also on the iioor of the 
House that where there is a definite 
charge of violence such as intimida
tion and instigating others to take part 
in the strike, only in those cases, the 
Police  cases  should  be  pursued. 
Otherwise, if I  remember correctly,

oil ftfh May itself, instructions we*e 
issued to various competent authori

ties' at the lovte? administrative level 
to 'tevtew  these eases and see that 
these are not being applied universal 
lj3 n aU staking employees ....

SHRI S. M. BANERJEE; May I ask 
you ode thing?  Withdrawal of cases 
mfty be there!  but why should they
b̂ tiip*uf&?
>>  i

SHRI PRANAB KUMAR MUKHEB- 
JjtyE; I fm comity to that.  I  have 
noted all the points.

It is etttfSMv to understand that 
it  not dirocQy under the adminis- 

tr$tiv<; con̂ l oi thp Hoenc# 
try though we are accountable partly 
for its functioning.  Practically,

the C&AG is accountable to the Par' 
liament to some extent so far as Ms 
services and other thing* are concern
ed through the Ministry of Finance, 

but, he enjoys a constitutional position 
as has been highlighted by the  hon* 
Members  themselves.  Therefore,  I 
would like to submit my observations 
and would like to clarify the position 
as it is to-day.

Regarding the br&ak in service also, 
tbe same principle has been applied 
and m fact, when these issues came 
before the government.  In fact  the 
striking  employees are divided into 
categories; (1)  belonging to the ag
gressive categories and (2) employees 
belonging to the submissive categories 
who merely complied with the call of 
the strike  Therefore, in all these 
eases, for the time being, action was 

taken against them.  Certain penal
ties were imposed.  But, later on, at
subsequent  stage, after review, it 

was withdrawan.  If I quote some of 
the figures, you yourself would come 
to the conclusion that it is not a fact 
lhat the  Government has not taken 
any action ana has not reeiewed the 
portion.

Regarding the number of employees 

arrested by the Police against whom 
cases are pending in the courts,  it 
was originally 57.  Now it has come 
down to 53—of course, not much, be
cause of reasons 1 have already men- 
tioned  Here in this case I would like 
to have one  clarification  from Mr. 
Vajpayee.  While replying to the dis
cussion, he can give it.  Someone has 
quoted a charge-sheet from the Police. 
There he  says that the Police had 
nothing to complain against the em
ployee  Here I would like one point 
to be clarified.  It is for the Police to 
take action for violent activities.  If 
Police people do not find  anything 
violent against the man, how the man 
can be prosecuted  against? 1 would 
like it to be clarified on this point and 

1 would like to know what the P°sL* 
non is. <  So far as the  employees 
under suspension are concerned, I have 
said, this  number  which was over 
hundred on 30th April has come down



to 77. We have issued  instructions 
saying that In those cases where inti* 
oxidation and other types oi violence 
and violent  activities were indulged 
in, they should be caught, and it (here 
were specific charges  against them, 
they should he prosecuted.  Regarding 

the number ot employees  whose ser
vices were terminated originally this 
was 96 and now it is 91 and regarding 
number of employees whose pay was 
cut, instead Of 7180, now it is 6571, 
and in regard to number of employees 
in whose cases break in service was 
ordered,  instead of 3636 it is now 
2236,  And regarding the court cases 
by the employees agamst the termi
nation order or suspension order, that 
does not affect the position, so far as 
the present discussion is concerned. 
And, I may say clearly, it is not a fact 
that  Government has taken a rigid 
attitude, or that they are sitting tight 
over it.  It is not at all correct.  Th« 
hon. Member asked regarding pay-cut 
why for three days, pay cut was order
ed.  It is not correct to say, this was 
a token strike lor 10th alone.  When 
the strike notice was given that notice 
way given for an indefinite strike.  It 

said so.  And it started from the 10th. 
llth was Second Saturday; 12th was 
Surd ay, if I remember correctly.  And 
they resumed duty on the 13th Mon
day.  So, it is not a fact that it was 
only a token strike for one day on 
10th only. The notice of strike was 
for an indefinite period.  I may repeat 
it, the notice was for an indefinite 

period.  But the  strike fizzled out. 
That is also the position.

SHRI S. M. BANERJEE.' Shri Morar- 
ji Desai said he is going on indefinite 
hunger-strike.  This indefinite hunger 
strike is also broken.  The strike was 
withdrawn.  How could it be indefi
nite strike when holidays are inter
vening?
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SHRI PRANAB KUMAR MUKHER- 
JE£; We have ideas about indefinite 
strike and definite strike and strike 
usually does not come to an end in 
oae day and Mr. Banerjee knows much 
better than I do and when.I was al
most a  achooHo/ he fcad so many

Indefinite strikes and so many definite 
strikes.  The strike notice said inde
finite strike, it was not as if it wa» 
one day’s token Strike.

SHRI MNEN BHATTACHARYYA: 
They gave notice for indefinite ttrlke 
but it is also a fact that they with
drew the strike by sending  timely 
intimation to the Government saying 
that they are going K&ck to their ser
vices.

SHRI ATAL BIHARI VAJPAYEE: 
Thev could not have done it  earlier 
on llth and 12th—they were holiday*— 
even if they wanted to go they could 
not have come holidays,  So, first op
portunity was on 13th.

MR. CHAIRMAN:  On those days
Government would not  have known 
whether the strike was Indefinite or

not

SHRI ATAL BIHARi  VAJFAYK- 

N̂ w they know.

SHRI PRANAB KUMAR MUKHER- 
-IEE. My point is this.

Regarding the break in service and 
suspension also, the points related only 
to the  aggressive  strikers in that 
State  Let us  come to the  blgge* 
question as to what  should be out 
attitude now.  It hag been pointed put 
while  replying to the  questions on 
eailter occasions that the case was not 
closed.  So far as  derecognition is 
conoerned,  Shri  Vajpayee and hen. 
Members are aware that the associa
tion has not been derecognised.  The 
notice has also not been, withdrawn. 
Ultimately, it was decided at a certain 
stage by the Cabinet—-the Cabinet top 

tructed the Minister in charge of the 
Department of Administrative Relormf 
antf Peraonnal—’that they should start 
dialogue with the  employees.  That 
discussion will take  place.  When it 
tukcs place, it would not be confined 
only to the issue of  recognition or 
derecognition but also to the issue ot 
having joint  consultative  machinery 
and other issues.  I hope that  will 
give as an opporrtwatity t& roviepr all 

other eases in which we can take an 

overall view gf the ri&aiian.
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It is not possible for me just at the 
moment to commit what type of deci
sion Government can take.  But, we 
expect that if a dialogue starts or if 

we initiate a discussion, it would be 
possible for us to come to a decision.

SHRI DINEN BHATTACHARYYA: 

Let us know when that dialogue will 
take Place.

SHRI PRANAB KUMAR MUKHER- 
JEE. That will start very soon,  that 
I can tell you.  We can say that we 
can discuss the  problems across the 
table and many of the problems could 
be sorted out during discussions.

Hie last point which Mr. Mehta and 
Shri Mavalankar mentioned was about 
Shri Mavalankar mentioned was about 
the House by Shri Y. B. Chav;.n when 
he was Finance Minister.  Sir, it is 
not a misleading information.  So far 
as clarification is  concerned, I  am 

explaining it.

SHRI S. M.  BANERJEE-  He has 
been removed from that Ministry only 

because of this

SHRI PRANAB KUMAR MUKHER- 
JEE- The position is this.  When ac- 
tutlly arrests and other actions took 
Diacf, it was on the 7th June and not 
in the month of May on 10th  That 
was in connection with action that took 
place on 10th of May.  Therefore it 
was a continuation of the action.  The 
7th June and the earlier incidents are 
as a consequence of the strike of 10th 
May and subsequent action taken.  If 
he says that action taken on 7th June 
wa< a continuation of the action of 
10th May and tries to emphasise it to 
be so, I cay that it is an  action in 
chair  it Is not an isolated one. 7th 
June is not an isolated incident.

I hope I have covered all the points 
which the hon. Members have raised,

SHRI P. M. MEHTA.  Because the 
service of on*  employee was termi
nated, the minds of other employees 
were agitated.

5y5 Victimisation of    MAY

C. & A, 0. Employees (M)
, 1975    Victimisation of 

C. & A. G. Employees (M)
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SHRI PRANAB KUMAR MUKHER- 
JEE  1 clarified the position that so 
far as the Audit and Accounts depart
ment’h employees are concerned, they 
are treated on par  with the other 
Government employees and not with 
the railway  employees.  They have 
been treated separately.
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The hok Sabha then  adjourned till 
Eleven of the Clock on Friday, May
9, 1975/Vaisakha 19, 1897 (Sflfca).
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